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L " THE CHARTERED ACCOUNTANTS (AMENDMENT)
Ao L, —_ACT, 195
Wame by pet $¢ ACT No. 40 OF 1955

,/7@/5 2 #FEK L . [21st October, 1955]

s 1D 60
(a% 2 6~/ An Act further to amend the Chartered Accountants Act, 1949.

B it enacted by Parliament in the Slxth Year of the Repubhc
of India as follows:—

~ Short title. 1, This Act may be called the Chartered Accountantgs (Arnend- :

ment) Act, 1955,

Amendment 2. In section 4 of the Chartered Accountants Act 1949, for elause
- of Sec“‘m 4. (v) of sub-secticn (I), the followmg clause shall be substltuted

namely: —

“(») any person who has passed such.other examination and
: completed such other training without India as is recog-
nised by the Central Government or the Council. as
" being equivalent to the examination and training pres-

cribed for members of the Institute:

Provided that in the case’of any person who Iis.not perma-
nently residing in India, the Central Governme'_nt or the
Council, as the case may be, may ‘impose such further
conditions as it may deem fit;”.
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